
     
 

 

     

   

    
   

  
 

  
   

 

    
   

    

   

      
     

       

    

    

            

         

             

              

             



      
  

            

             

              

  

            

            

          

            

          

            

            

           

          

       

               

            

           

          

           

            

    

          

            

  

          

          

        



NATIONAL COMPANY TAWTRIBUNAL, MUMEAI AINCH, MUMEAI
CP No. 419/252(3)/2017

d) Invoices raised by the suppliers and invoices raised on the

customers;

e) Electricity Bill and Tetephone Bills for Jan- April, 2017 and July and

Sept,2077;

f) Service Tax Reh:ms for the quarter ended March 2017 and June 2017.

4. On hearing the submissions of the Petitioner and on perusing the

documents filed, it is clear that the Company is in operatiory however, the name

was struck off from the Register of companies, this Bench is of the view that the

name of the company is to be restored to the Register of Companies.

5. Accordingly, the Respondent is directed to restore the name of the

company forthwith in the Register of Companies maintained by him subiect to

the condition that the Petitioner will file the pending financial statements and

annual rehrms, iI any, with the Respondent within a period of 45 days from the

date of receipt of this order, failing which this order will stand withdrawn.

6. The Petition is disposed of in the above terms

V. NALLASENAPATHY
Member (Technical)

B. S. V. PRAKASH KUMAR
Member (ludicial)
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